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23.

NeMtierlcjnd

Netherland

Netherland

WB

Karnataka Rural Water Supply 71 villages in Dharwad & Bijapur 

Districts.

Tungabhadra Irrigation Pilot Project II Sindhanur 

Bangalore Urban Poverty I Bangalore

Tech. Education

Statement-ll

The details of the proposals received from Karnataka 

fo! seeking financial assistance from international 

anencies'countnes are as follows

S.Nc Name of the Project

1

Posed to

3

1 v'arfin- Lirvlor Ground Power House Kuwait F-und

Addittona! Units 3 & 4

2. Rural Women's Dev & WB

Empowor(7ient

3. Watershed Development WB

4 Upqradation of State roads WB

5 Watersned Development Project li Denmark

6. Varah. H E Pjt il Japan

7 4 Lanmg of Nelmangala-Tumkur Japan

Road

8 Improvement of Roads in Karnataka Japan

9. Water Supply Schemes for 19 towns Japan

Kj intecratf-^j Deveiopfr^ent of Hampi Japan

11 Karnataka V\atf^rshed development UK

12 Karnaiaha vVesi Coast Environment ADB
Protection

13. Urtjan Development Project ADB

14 Programme Loan for Reforms in ADB

Power/T ranspon Sector

Cities of Bangalore, Dharwar. 

Mangalore, Belgaum, Mysore, 

Hassan, Bhadrawathi, Gulbarga

31.3.99

28.2.98

31.10.97

31.12.97

15. Hazardous Waste. Karnataka Germany

16. W'atershed Dev. & Soil Conservation Germany 

In North Kannada

17 fvlysore Paper Mill Netherland

(f) The proposals are at vanous stages oi 
consideration.

lEnglist)]

Merger of Financial Institutions

4421, SHRI SULTAN SALAHUDDIN OWAISI ; Will the 
Minister of FINANCE be pleased to state ;

(a) whether the Government propose to merge thr 
Industrial Credit and Investment Corporation of India with 
Shipping Credit and Investment Corporation of India;

(b) If so, the reasons therefor: and

(c) the benefits likely to be accrued from thib 

merger

THE MINISTER OF STATE IN THE MINISTRY 0^ 
FINANCE (SHRI M P VEERENDRA KUMAR) ; (a) and 
Industrial Credit and Investment Corporation of India Ltc! 
(ICICI) and SCICI L td  (SCICI) are public limited c o m p a n ie s  

inco'"porated under the Companies Act. 1956, ICICI has 
informed that as per the procedures prescribed under 
Companies Act, the merger has to be approved by 
shareholders and confirmed by the High Court As th( 
Government of India does not hold any share c a p ita l  

ICICI or SCICI, the question of Government proposing  

SCICI Ltd with ICICI does not arise,

(c) ICICI has reported that the major benf' '̂  ̂
accruing from the proposed merger are as follows
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(i) The merger would result in a larger size of the 
balance sheet and broader capital base which 
would enable ICICI taking up higher exposures 
in projects;

(ii) It would also result in a stronger position for ICICI 
to access resources at competitive rates by 
leveraging the enhanced capital base;

(iii) Consolidation of operations and better manpower 
utilisation would result in lower operating costs, 
and would enhance shareholders value.

Patkai Coal Range

4422. DR. ARUN KUMAR SARMA : Will the Minister
of COAL be pleased to state ;

(a) the estimated coal reserve in the Patkai ranges 
of the North-East and its contribution jn  the total coal 
reserve of the country;

(b) the quality of the coal so far as sulphur and heat
contents are concerned as compared to the other
coalfields:

(c) the total depth of the coal reserve and the 
percentage of its extractable by opencast mining in the 
Patkai range; and

(d) the quantity of coal being extracted ih Patkai 
range by underground mining and opencast mining at 
present

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANT! SINGH) (a) and (b) The 
estimated coal reserves in the Patkai range of North East 
are 0.4 billion tonnes. These reserves constituting 0.2% 
of the country's total coal reserves of 204.66 billion tonnes 
as on 1.1.1997 contain sulphur content ranging from 1.3% 
to 9.8% and Calonfic Value 4680-8500 K. Cal/Kg.

(c) As per exploration done till date in Patkai range, 
the depth of occurrence of the coal reserves in Patkai 
range is generally 300 metres except in the case of Makum 
coalfield where the reserves are known to occur upto a 
depth of 600 metres Due to steep inclination of coal seams 
and hilly terrain, the percentage of coal extractable by 
opencast mining of total Patkai range reserves is around 
6%.

(d) During the year 1995-96, underground produc
tion in Makum and Dilli-Jeypore coalfields of Patkai range 
has been of the order of 3,00,155 tonnes. The opencast 

production In Makum coalfield during the period has been 
of the order of 5.21.418 tonnes

Private Coal Companies

4423. SHRI RAM NAIK ; Will the Minister of COAL 
be pleased to state ;

(a) whether Government are aware that coal 

fields were nationalised on account of the collous flouting 

of basic safety and environmental standard by private 

companies;

(b) if so, the steps proposed to be taken to ensure 
that in future pnvate companies may not resort to above 
practices;

(c) whether the Government are also aware that 

the major impediment in the transport of coal from the 
mines is inadequate and insufficient services of the 

Railways;

(d) if so, the steps taken by the Government tr 
remove the above impediments; and

(e) the steps taken by the Government to immune 

the pnvate companies from land acquisition related 
litigation

THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRIMATI KANTI S IN G H ); (a) Yes. Sir. This indeed 

was one of the factors.

(b) The Government have, subject to legislative 

changes, decided to offer new coal blocks to Indian 
companies, both in the public and private sector on the 
basis of competitive bidding. Such companies in the 
private sector will also be bound to follow the same 

safety and environmental regulations as applicable to the 

nationalised coal companies at present.

(c) and (d) It is a fact that due to the mis-match 

between production and transport capacities in some of the 

coal producing areas, the nationalised coai companies do 
face difficulties to move all the coal produced Ministry of 
Coal and coal companies are. however taking steps to 
improve despatches by rail in coordination with the 

Railways. Steps are also constantly taken to upgrade and 

improve the infrastructure for evacuation of coal produced 

by the coal companies.

(e) The land acquisition by the pnvate coal 
companies will be done under the provisions of the Land 
Acquisition Act of the State Governments as per the 
powers provided to them by Entry 18 of the State List of 
the Constitution.


